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This O.r:iqinal ipi1caLion w 	filed on 4 i3O. - 

On 	/ 0 do tee s were poInted out by Lhc 

Rej .L; Li. y and  ece oz) n jA.' .1 .iix r Ly w 	qranLed to 

the applicant to tCP.OVC the do fCC t.s 

No stops havin q been taken to remove the d.c fcc Ls 

thb matter was listed before the Law Zima on 

whn none appeared on behalf of the epplicant hofore 

thL Rogistrars Court and in the said premises 

th matter has been listed beore the Bench today 

for orde:cs. 

Unl-,ass the defc ts as pointed out by the 

Rejistry are removed by 20.2.2004, t,i....te O A shall 

be1  dIsniJscd without any reference t..; the Be 

Send a Copy of this order Cc the applicant 

ml his given address and a copy of Oc order be 

set to Par Association for bein.q dAsclayeci 00 t1 

olt.Ico oar 


